SECTION-11-B
N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1167 OF 2011

HARI OM ... Appel | ant
VERSUS
STATE OF HARYANA & ANR. ... Respondents
OFFI CE REPORT

This is an appeal by Special Leave Petition granted vide
Court's Order dated 10.05.2011.

It is submtted that there are two respondents in the matter
above-nentioned. Service of Notice of Lodgment of Petition of
Appeal is conplete on both the Respondents. Respondent No. 1 is
represented through Dr. Monika QGusain, Advocate and Respondent
No. 2 is represented through M. Kamal Mhan CGupta, Advocate.

It is further submtted that Oiginal Record fromthe Trial
Court has been received and sane is available in the Court room
for reference

It is further submitted that since additional docunents have
not been filed by the Counsel for the parties, the matter above-
mentioned was |isted before the Court of Registrar on 23.08.2012,
when the foll owi ng Order was passed:

“Registry to process the mtter for final
heari ng.”

The Appeal above nentioned is therefore |isted before the
Hon’ bl e Court with this office report.

DATED this the 15th day of April, 2014.

ASS| STANT REG STRAR
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1. M. Satyendra Kumar, Advocate
2. Dr. Moni ka Gusain, Advocate

3. M. Kamal Mhan Gupta, Advocate
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